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117 of 2020

118 of 2020
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121 of 2020

122 of 2020

... Respondents in OA Nos. 114

to 122 of 2020

TYPED SET OF DOCUMENTS FILED BY THE RESPONDENT NO’S

11 AND 25
Sr.No | Date Particulars Page No.
1. [07.01.2019 | Certificate of Registration of Coastal 1-2
Aquaculture Farm.
2. |15.11.2021 | Counter Statement filed on behalf of 3-6
Respondent No’s 11 & 25.

Dated at Chennai on this the 17t day of November, 2021.

COUNSEL FOR
RESPONDENT NO’S 11 AND 25




HIRT TRAR, HY T4 {8 B §17erd |
GOVERNMENT OF INDIA, MINISTRY OF AGRICULTURE AND FARMERS WELFARE
T TG TR | COASTAL AQUACULTURE AUTHORITY

T STeTp i Wit w1 gSfiesRuT yHToT U
1921 CERTIFICATE OF REGISTRATION OF COASTAL AQUACULTURE FARM

U -l / FORM-II
TR TP airdver ffrrm 2005 A URT 13 R TG wEHly s Praemae 2005 B PR 11 B gt
Under Section 13 of Coastal Aquaculture Authority Act, 2005 and Rule 11 of Coastal Aquaculture Authority Rules, 2005.

TSRO &1 [ Reg. No. AP-11-2018(19815) TRg / Dated :

07-JAN-2019
U BRI s ccintbomisianismsisiomminmsssenmesspssmssissssssssiiisssiseensesmammmmssesssasmns Ll TR | (RRP——
......................... TR e T TN TG G D oo
L 21 S ER1 T Fopfy it g dofiaRw iy R ot e @ e aiteR R s @)
The coastal aquaculture farm of -~ SHRE MANUBOLU.SATHEESH, $/Q.SHRL.ANANDALA oo
residing at....... PITTIVANIPALLL (V), CHETTAMUR (M), SPSR.NELLORE (DT), ANDHRA PRADESH,
PIN:524415.

is registered by the Coastal Aquaculture Authority vide No. ... APAE20I8C19815) e,
dated.......... Q7-JANr2019...cccciiiiennrrinnrrecne, for a period of five (5) years from the date of registration.

3&Tg 3T AT ST ATl Wit @ =R / DETAILS OF UNIT AND TECHNOLOGY TO BE FOLLOWED
1. w7 @1 T | Location of the Farm

57 [ State ore / District aTeg/Ese | Taluk/Mandal e unT / Revenue village
...... ANDIERA v eveveevnirieis e e NERLORE o vivvvveenseereconnss GREFTAMUR e eveveenrenenre e PEEEIVANTEA LA evvevsvenseesenns
PRADESH

2. Tdevr J@@AT [ Survey Numbers :
SY.NO: 28-1, 14-3

1. O T AAGA(RITUR B) | Area of the farm (in hectare) :
a) G & T &AFT [ Total farm area : .veeeverseneecssnnnec, L0ttt st s
b) T WHR BT T &FGA | Total water SPread aread : .02%........cc.ouuuvvverereesserisrireaonenseeseoseessseseesseeeness

2. e @ WM 9l gonfadi | Species to be cultured SPF Litopenacus vaunamei

...............................................................................

3. TG @A $ U9« | Stocking density : ...NOT.EXCEERING 2..00,000/ha

....................................................................

......................................................................

4. vfa @€ wwd W& | No. of crops / year : ... 2RER.YEAR

N3 /Place - CHENNAL
‘R / Date : 07-JAN-201%
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GOVERNMENT OF INDIA, MINISTRY OF AGRICULTURE AND FARMERS WELFARE
T e IR | COASTAL AQUACULTURE AUTHORITY

9 TN TP Wi w1 sftesevr wwmor U
1919 CERTIFICATE OF REGISTRATION OF COASTAL AQUACULTURE FARM

BT ||/ FORM-1I

T Terpty witvden SR 2008 @ Ry 13 sl adrn Serpfy mivevo et 2005 @ Fr 11 @ el
Under Section 13 of Coastal Aquaculture Authority Act, 2005 and Rule 11 of Coastal Aquaculture Authority Rules, 2005,
TSER W@ | Reg. No.

AP-U-2018(19813) A / Dated : 07-JAN-2019
S/ s/ g B AR b3 8 SR8 e TS T M sssissranesmnrnenrenssss o
......................... %mﬁ?m TR PR G AP ...
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THE T IGAE SR areht Waifet @ =R | DETAILS OF UNIT AND TECHNOLOGY TO BE FOLLOWED
1. & T =T | Location of the Farm

T | State o5& / District ATAHMASA / TalukIMandal AT UTH | Revenue village
...... A ;gp;;M.,....................._xm,[,(.)m.;...........................(;);u:p'pAm.UR..................‘..‘.r.,.\u,\.u‘mu.\'.,\m.....................
. PRADESH KANDRIGA
2. T |y | Survey Numbers :

SY.NO: 6-2p

1. O & gEsaEEaeTR #) | Area of the farm (in hectare) :
)W @1 g3 & | Total farm area: ... 097

M= /Place : CHENNALI

TR / Date 07-JAN-2019 (Wfpa waer @@l [ Authorised Signatory)
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

O.A. No. 114 to 122 of 2020

MallapuChengamma Apphcant in OA No. 114 of 2020
PantrangamRamasubbaiah .. Applicant in OA No. 115 of 2020
Poluru Murali ... Applicant in OA No. 116 of 2020
NalajamSreenivasulu ... Applicant in OA No. 117 of 2020
VinnamalaMunisekhar Reddy ... Applicant in OA No. 118 of 2020
Saguturu Krishna Reddy ... Applicant in OA No. 119 of 2020
PantrangamSubrahmanyum ... Applicant in OA No. 120 of 2020
Polluru Bhargavi ... Applicant in OA No. 121 of 2020
SaguturuDayaker Reddy ... Applicant in OA No. 122 of 2020
-Versus-
State of Andhra Pradesh
& 65 Ors ... Respondents in OA Nos.114
t0122 of 2020

COUNTER STATEMENT FILED ON BEHALF
OF RESPONDENT Nos. 11 & 25

The Respondentabove-named humbly submits as follows:

1. The Respondent above-named submits that he has perused a copy of
the application and documents filed in support of O.A. 114 to 122 of
2020 (SZ) and emphatically deny all the averments/allegations
contained therein except those that are matters of record and those
specially admitted to herein. The Respondent above-named also put
the Applicants to strict proof of the averments/allegations made in the
applications.

2. The Respondent above-named submits that most of the
allegations/averments made by the respective Applicants are false and
lack merit and as such do not warrant any response from the

Respondent above-named. However, this may not be deemed as




admission of any fact on the part of the Respondent above-named for
the mere absence of any specific traverse. The Respondent above-
named states that the basis on which the respective Applicants have
arrayed the Respondent and the basis of the allegations made in the
OAs are unclear and not backed by any document.

3. The Respondent above-named named submits that the averments
made in the respective Applications alleging illegal/ high-handed -acts
of the Respondent above-named have affected the rights of the
respective Applicants is vehemently denied and the Applicants are put
to strict proof of the same. The Respondent above-named submits that
the Applicant has erroneously arrayed the Respondent above-named as
a party to this Application. The Respondent above-named states that he
is not carrying on any illegal activities as alleged and further that he is
not letting out any waste/discharge into the rivers/water bodies as
alleged.

4. The Respondent above-named submits that the entire application is set
out on the ground that the Respondent above-named and others are
carrying on illegal/ unauthorized prawn and shrimp aquaculture farm
in the various survey numbers at the villages mentioned in the
Applications, without obtaining the mandatory permissions/clearances
and the same are vehemently denied as false in so far as the

Respondent above named is concerned.

5. The Respondent above-named states that based on the
recommendations of the High-Level Committee constituted by the
District Collector, Sri Potti Sriramulu Nellore District, and after
considering the objections from the public, aqua zones were approved

for setting up Aquaculture Farms.

. The Respondent submits that he holds valid Certificates of Registration
aring nos. AP-11-2018 (19815) and AP-1-2018 (19813) issued by the

Page No. 2
Corrns. Nil



Coastal Aquaculture Authority, Government of India, Ministry of

Agriculture and Farmers Welfare, to run Aquaculture Farm.

. The Respondent states that he is not running any illegal aquaculture

farm as alleged. The Respondent above-named states that he is not
conducting any illegal activities as alleged and further that he has not
been discharging waste/effluents into irrigational water bodies as
erroneously alleged by the Applicants in the OAs.

. The Respondent above named further submits that the OAs are

motivated and have been instituted by members of opposing political
factions. It is further pertinent to note that there are no specific details
or allegations made against any specific Respondent and mere blanket,
vague and general allegations/statements are made by all the
Applicants in all the OAs without any factual/ documentary basis.

. The Respondent above-named further submits that the Applicants

have miserably failed to make out any impropriety or illegality on the
part of the said Respondent to bolster the vague allegations made in
the OAs.

10. The Respondent above-named reiterates at the risk of repletion that

there is no illegal activity whatsoever being carried out by them nor is
there any discharge of untreated waste and chemical effluents into the
irrigation canal or the neighboring agriculture lands nor any attempt
made to demolish the bunds or pipes or crops.

11. The Respondent above-named states that he has at all times acted in

compliance with all the statutory provisions and shall continue to
follow the same in the future as well. The allegations made by the
Applicants against the Respondent above-named are reckless and
baseless to say the least. The Respondent above-named submits that

WL Salroodan
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the instant OAs, in so far as they relate to the above Respondent, ought
to be dismissed as they lack substance and/or merit.

It is therefore prayed that this Hon'ble Tribunal may be pleased to
dismiss O.A. Nos. 114 to 122 of 2020 (SZ) with cost and pass such
further/ other order(s) as this Hon’ble Tribunal may deem fit and préper

in the facts and circumstances of the case and thus render justice.

Dated at Nellore on this the 15t day of November, 2021.
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COUNSEL FOR RESPONDENT RESPONDENT NO.
NO.11 & 25 11& 25

L Salrdin,
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